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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

fafer, =ma va Ry & fammr

FfergE
fewell, 3 71, 2024

: HWOWI0 1/37 /2024—-a1f0% / Aehofdo / 1116—1121.—7[8 #3019, ARG WX
i 20 #E, 1970 B gET W@ BIgA 1/2/70/80F (tH) B W wRd @RuE @
FTRT 300 D WIS G Wae vkt R 25 Semd, 1970 @) siftrgE W wo-dve
(T8) /1 suTHNRE T 39 Wey F 9w wwel g9 el waa oy ufdedl &7 s e
T ST T & Reel @ Iwrue Reh Sw waed & wed 9, tageRt R
SR e dar e, 1970 ¥ o WeiRm o @ fow e Fram TR € ol -

1. uftrg Wws vq (1) s Fslt & R Jooer ~nfie Jar (Fee) Aammae,
R~ 2024 FET WY |

(2) A wwem o F s wmre @ R [/ e A

3351 DGR024 (1)
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2. w22 &1 watgs foeehl swar =nfas d@ Frgame, 1970 & wheEn
w22 @ v w fFrafafa o) yfReenfia fean
SR, - :

“22(1) W el gRT Far ¥ A T WA Ragirom aER
RTH, 2016 GRT TUT S SRR o,
St qur RereEt & fav amer | oas '
@My 4 ge B veHy) aUT 39 Wag ¥ I WHR g
WHI-THE R W IR, sftrgeenel sewfy ¥ e
ureaEl @ aEf| g :

(@) Reemiem @l weff & wmaw & Fgf 8g daa o
ferdii €t s ¥ fafeew O @ wafe @ agaR
S RS & v ¥ wafal @ gueaEs dE
& H Wem U o € W Pgie @ R e T @
YT A g ey A ¥ fdw o wwn ¥

(3) war=RY [Frr 7(1)(@) aun fram 7(1)(@) @ Pt 3]
@ gN1 Har vg el o sfter sRfEE, 2016 g
T Iyl fearimeEl @ R amewr g s Rurd
(31 # T B BIEHR) AT TW WaU ¥ Pw WHR N
-1 W TR AR, sfergeeel gl ¥ d@aile

wrEEn= @ aefie 8
TS o A e @ STvaT
P JRY § AW TP A9 |,
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 3rd June, 2024

No. F. 1/37/2024-Jud)./Supt.law/1116-1121—In exercise of the powers conferred by the proviso to article
309 of the Constitution read with Government of India, Ministry of Home Affairs Notification No.F.1/2/70/DH(S)
dated the 29" May, 1970 as amended by Notification No.F.-DH(S) dated 25® July, 1970 and all other powers enabling
him in this behalf, the Lieutenant Governor of National Capital Territory of Delhi in consultation with the High Court
of Delhi is pleased to make the following rules further to amend the Delhi Higher Judicial Service Rules, 1970,

namely: -
1. Short title and commencement. - (1) These rules may be called the Delhi Higher Judicial
Service (Amendment) Rules, 2024, :
2) They shall come into force on the date of their publication
2 jn the Official Gazette.
2. Amendment of rule 22, - In the Delhi Higher Judicial Service Rules 1970, in place of

existing Rule 22, the following shall be substituted, namely: -

“22(1) Recruitment made to the service by direct recruitment shall be subject to provisions regarding
reservation and other concessions (except age relaxation) for the Scheduled Castes, Schedules Tribes and Persons with
Disability as provided by Rights of Persons with Disability Act, 2016 and the’ orders, notifications etc. issued in this
respect by the Central Government from time to time.
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(2) Persons w‘ith Disqbility_shall be considered for appointment through direct recruitment only if they are
found capabl.e of efficiently discharging duties as Judicial Officer a5 per the satisfaction of the Medival Board that
may be constituted before or after their names are recommended for appointment. .

2 3 Recrgitment to sgwice by way of promotion [in terms of Rule 7(1)(a) and Rule 7(1)(b)] shall be subject to
provisions regarding reservation and other concessions (except age relaxation) for Persons with Disability as provided

by Rights of Persons with Disability Act, 2016 and the orders, notifications stc. issued in this respect by the Central
Government from time to time.”

By Order and in the Name of the Lt. Governor
of Government of National Capital Territory of Dethi,

BHARAT PARASHAR, Principal Secy.




THROUGH SPECIAL MESSENGER [¥*
No. 439~ US| /Rules/DHC/2024

! '} h‘ 5
A W\ HIGH COURT OF DELHI AT NEW DELHI

From
The Registrar General,
High Court of Delhi,
New Delhi.
To
1. The Principal District & Sessions Judge (HQ), Tis Hazari Courts, Delhi.
2. The Principal District & Sessions Judge, North-West District, Rohini Courts,
Delhi. ;
3. The Principal District & Sessions Judge, South District, Saket Courts, New Delhi.
4. The Principal District & Sessions Judge, South-West District, Dwarka Courts, New
Delhi. :
5. The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.
6. The Principal District & Sessions Judge, South-East District, Saket Courts, New
Delhi.
7. The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi.
8. The Principal District & Sessions Judge,New Delhi District, Patiala House Courts,
New Delhi.
9. The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,
Delhi. ‘ ;
10. The Principal District & Sessions Judge, North-East District, Karkardooma Courts,
Delhi.
11. The Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi
12. The Principal District & Sessions Judge-cum-Special Judge, CBI (PC Act), Rouse
Avenue District Court Complex, New Delhi
13. The Principal Judge, Family Courts (HQ), Dwarka Courts Complex, Dwarka, New
Delhi :
Sub: Amendment in Delhi Higher Judicial Service Rules, 1970.
Sir/Madam,

I am directed to forward herewith a copy of Notification No. F.1/37/2024-

Judl./Suptlaw/1116-1121 dated 03.06.2024 on the subject cited above, for information and

necessary action.

Encl : As above

(Syed Zishan Ali Warsi)

] ',T d\ \Rf > Joint Registrar (Judicial)(Rules)
orj G L‘:‘ L7 -

For Registrar General
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For information and necessary action to :-

1. The Member Secretary, Delhi State Legal Services Authority, 3 F loor, Rouse Avenue
Courts Complex, Pandit Deen Dayal Upadhyaya Marg, New Delhi-1 10002
2. The Director (Administration), Delhi Judicial Academy, Integrated Complex for Delhi
.{ut(i}i(;:;nl Academy and National Law University, Sector 14, Dwarka, New Delhi ~
10078

3. The Joint Registrar (Gaz.-1 & II), Delhi High Court, New Delhi.
4. The Registrar, Exam (J udieial), Delhi High Court, New Dethi.
5. The Registrar (Vigilance), Delhi High Court, New Delhi.
UI/\:—“_AA"_%_L-A:—-“"
Deputy Registrar (Rules)

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs) : DELHI
No.t‘fbgfo'-qos% /Rules/Gaz/2024 Dated n B ‘JUL m‘
Sub:- Amendment in Delhi Higher Judicial Service Rules, 1970.
Copy alongwith its enclosures forwarded for information & necessary action to-
1. All the Judicial Officers of Central District, Tis Hazari Courts, Delhi.
2. The AO(J), Administration Branch (LII&III), Library, Tis Hazari Courts, Delhi.
3. L S/Reader to Ld. Pr. District & Sessions Judge (HQs), Tis Hazari Courts, Delhi.
qﬁebsite Committee (English / Hindi), Tis Hazari Courts, D
5. The R&I Branch (Central) for uploading on LAYERs.

(MU
: District JudgeComm.Court-07)
Officer In-Charge Julicial Branch, Central
For Principal District &Sessions Judge (HQs)
Delhi




